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MR. CHAIRMAN : Ycu can conti-
nue tomarrow.

1729 hre.
HALF AN HOUR DISCUSSION
Working of Vijaya Bank

MR. CHAJRAMN : I Call Shri
Lakkippa for the Half-an-hour dis-
cussion.

SHRT K. MALLANNA (Chitra-
durga) : Rule §5, sub-clause (3) states
that the Sp:aker shall decide whether
th: matter is of sufficient public im-
prriance to be put down for discussion,
and miy n>t admit a notice which, in
his opinion, seeks to revise the pohcy
of Government.

Sir, it is neither a matter of public
interest nor of sufficient importance.
It is only an individual interest. The
main quasti>n arises from. ... (Interrup-
tions)

MR. CHAIRMAN : Order, order.
Please sit down. This has already been
admitted and it is put down for dis-
cussion to-day. J cannot sit in judgement

. .(Interruptions)

SHRI K. MALLANNA ; It can be
raised at any stage.

MR. CHAIRMAN : Will voukindly
sit d wn now ? It has alreadv been
admitted by tha Spzaker. N-w, T cannot
sit in judgm:nt over his ruling. That is
b2y :nd my powers. The discussion will
continue.

SHRI K. MALLANNA : Sir, the
pint >f order can be raised at any stage.

MR. CHAIRMAN : There is no
pint of order. Will you kindly sit down ?
Whatever you say cannot be taken down
unless you explain to me as to what is
your point.

SHRI K. MALLANNA : Sir, T will
read out the unstarred question 4576. ...

MR. CHAIRMAN : What are you
driving at ? Will you Kindly let me
know that ?
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SHRI K. MALLANNA :
speaking..... Al m

MR. CHAIRMAN : This msy nct go
cm like that; ¥ call upon Shm'l?k?pﬁ

now,

SHRI K. MALLANNA : §;
pointis that this should nc t?)cd?&sgg

MR. CHAIRMAN : I ;
¥you to order. Please sit dow;r,n callirg

I SHRI K. LAKKAPPA

am raising a discussion gbe Y
Bank Ltd. Sir, this is ¢ ne c f the gt 02
financia) institutions in  this c- ggcs_t
(Interruptions>. Sunty.

MR. CHAIRMAN : Ord
Mr. Lakkappa, you may gorc.;r’mc;dcr'

SHRI K. LAKKAPPA : g;
other day, my friend, Shri Bl e
raised an issuecn the basis (f g <¢5 as
quertcn when the hen. Fing nee Mir!-wd
evaded to give a pertinent engwe 1 T
pertinent  questicn. Tioa

I wculd like to put j ; ;
that the Chairman ?f r.htc t{)/ij:;-au B',h’s
Lid. 18 'nct an crdinary men Hd?k
controlling mcre than Rs. zcé crf >
in the bank. He is mcre powerfy] thrcs
the hen, Finance Ministor « f thjg oc uma "
te-day. That is because he is not (n)l}
contrelling the higher-ups ¢ s alio [hy
V.L.Ps who are under his o ntrc ] 1. :
me ncw state the illegal activirjes .'f ﬂf t
Chairman cf the VijeYa Bank 1.4 Si'c
I won’t make it an individua] i.ssucr:
nor will I make it a party issue, I we uld

like to quc te a certain state ment m:ce

MR.CHAIRMAN : Ycua ;
to put certain questic ns, rerequircd

SHRI K.LAKKAPPA : I wc i
to say that this is nct a polilicalll]i‘:sl;luk:
I will never raise any political issue.
Shri Madhu Limsye, socialist Member
said something about it . He is ncw a
chcrl! Secretary of the Janata Parv
Shri Limaye in the Lck Sabha cited
Seven instances one ¢f which was g
forged one hundred rupee ncte. Sir
the Chairman puts cut these nc tes in
various branches cf the Viisya Bank
from Kanyakumaeri to Ksshmir and it
is revealed that hundred rupee nctes
were being circulated and cases are
pcmg launched. I wruld like to qucte
it for the benefit ¢f the hon. Minister.
On that day in reply to a questicn he
said that this was a very technical
offence. Sir, I would cnly cite the ncte’s
Series 133477 and wquld nct quete the
rest. Sir, he is squandering the me¢ ney
belonging to the depositcrs. I wculd
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like to read out to y u es to hew the
pe. Ple have been patrcnised and hcw the
public mrney has been misused. Sir,
one Shr_l L.N.Mechta, is a ci-se friend <f
2&! iCls'mu-man of t}lte Bank. Shri Mehta

frieS on moeney-lending in the name
of Mchata Brothers’ and ‘Pcpular
Credit Corp-mation’. Overlcoking all
the instructicns given by the RBI, the.
Chairman has ranctic red fecilitics 1o the
extent of Rs. 50 lakhs to Mr. Mchata to
purchase vehicles. In every cete there
is valuaticn report regarding financing
and other securities and sall these thirgs
had to be dealt with but regarding this
Mr. Mehata no rules and regulations
of the RBI have been observed.

Then there is the case of M/s. Cest
Tyres Ltd. They were advanced a
loan < f Rs. I crore where even the crdi--
nary rules and norms cf the RBI have
been flouted. I need not give all the
details, The first inspection repcrt cf
the RBI has revealed that loans to the
tune of § per cent are irrecoverable.
These loans have been advenced to all
sorts of pe-ple patronised by the Chair~
man without taking any security.

The sec nd inspecticn repert reveals
ab-ut squandering away cf depcsitcrs’
mcney. The public m-ney is being
looted by this bank. The seccnd ins-
pection rep~rt cf the RBI says thst
12°§ per cent—which ccmes to nearlv
Rs, 10 crcres—ocf the depcsit money
has been squandered away. Here I
wculd like to sey a word about the rate
of interest, Lesser and lesser rate cf
interest has been charged frem varicus
people by the Chairman—mind you,
Chairman has no right to do it—resul-
ting in an estimated loss of Rs. §
crores to the bank., I can give all the
details. The Chairman has no right.
He has ficuted all the ncams.

Mr. Chairman, Sir, my next pcint
is about the circulaticn «f o unterfeit.
currency notes, Currency nctes wcrth
over Rs. 40 lakhs were accepted by the
bank as fixed deposits and these coun-
terfeit nctes were circulited te the
benefit of the friends « f the Chaiimen.
This matter has figured in varicus
newspapers includirg Econcmic Times,
Deccan Herald and Indian  Express,.
No actic n has been teken in this retpect.
No_perscn hcldirg such a respcnsible
positicn weuld act in such an imprcper
way. -

N¢w, Sir, where hes he kept this:
amcunt cf meney. He has kept it in
fcreign banks. It is relicbiy leeint that
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the follwoing foreign bank sccounts sre
being maintained by Mr Shetty :

© A[CNo.’

1. The First Naticnal City

Bank Doul S'reet, New
York . . . 81390

2. Swiss Credit Bank, Lu-
ganc . . . 98710

3. Swiss Credit Bank, Turi-
no . . . . Bo898s1

Sir, the remittances received were o
heavy that the son-in-law of Chairmsn
Dr. Taranath Shetty prctested that the
Federal Revenue Officials were after
him in the States as to h-w so much
am unt has been put from this country
there, They were searching for him-

Sir, the banks are run with the decisions
of the Directors but here no decisicns
were taken by the Directors. By passing
all the n.rms the money was given.

“The deep involvement of the Chair-
man with two notoricu sumgglers
i.e. Shri K.S. Abdula of Kesargod
and Shri Sufi [brahimof Kasargod/
Mangalore and other smugglers
can be found out from the
records of the Bank by g-ing into
details of the large amount of
loans sanctioned to the firms owned
and c¢hntrolled by the above-said
two smugglers and their relatives”,

AN HON’BLE MEMBER : Sir, he
i¢ referring to so many things,

SHRI K.P. UNNIKRISHNAN (Bz-
dg:ra) : It was also referred to by Mr.
Madhu Limaye in the last House.

SHRI K.LAKKAPPA : Various mal-
ractices have been found cut and they
ve registered cases against them. The
cases are pendirg befire the Court. I
would like to put a number of questions
arisirg cut of this fact.

I. Whether the Reserve Bank kept
the inspecticn report in cold storage
near'y for cne year ?

2. Reserve Bank avrided deliberately
investigatirg into the Inccme Tex
prosecutions against Sunderram Shetty.

3. When forced, they burriedly ins-.
tructed their Bangalore Office to get some
skeletons.
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4. This reprrt was' handed over by
Mr. P.N. Khanna to Mr. Sunderrem
Shetty for getting a favcureble ¢ pinicn
from solicitcrs M/S Mulle & Mulle &
Craigie Blunt & Carce. .

SHRI VAYALAR RAVI (Chirayuikil):
Tlllis opinion has been ccnveyed thrc g-g)h
telex.

SHRI K. LAKKAPPA: 5. Mr. Khanna
wrote a letter to the Banking department
saying the R.B.I. has obtained ¢ pinion
from a leading scliciter frcm B¢ mbay
on Incime-tax matters and that the
Chairman cannot be held psrscnally
responsible for the lapses.

7. Mr. Khanna handedcver the letter
to  Mr. Sunderram Shetty perscnally
who flew back tc New Delhi and hended
over it to the department.

8. Banking department wrcte a letter
to Reserve Bank saying that they have no
objection in the letter giving extensicn
to Sunderram Shetty.

9. Department of Banking, (cperatic ns
and development) Reserve Bank preparcd
an office note under the signature ¢f Jc int
Chief Officers, UK. Sarma & A. K.
Bucher rec-mmending extensicn ¢f the
term of Mr. Sunderram Shetty with cer-
tain ¢ nditi~ns.

10. When Mr. Luther refused to sign
the c¢-nditional extensicn of term to Mr.
Sunderram Shetty, the Reserve Benk wes
folrocd to crnvey the ¢ nditic ns thrcvgh
telex.

11. Tie Reserve Bank has kept silent
in spite of the fact that Mr. Shetty has
fl .uted Reserve Bank directives.

Mr. CHAIRMAN : Youareto make
only ashort statement. Youhave already
taken I3 minutes.

SHRI K.LAKKAPPA: Why did
n 't the R=serve Bank of India take - acticn
on the Inspactin Report submitted in
July 19762 Tne report had specifically
statad that the Chairmanis nct fit perscn
to hnld office in view of his substantial
responsibility for the irregularities and
that Chairman had acted against the
interests ¢ f the State and disregarded the
advice and directicns issued by the
Reserse Bank ¢f India and had caused Icss
to the Bank. Can the same R.B.I. re-
commend to the G vernment ¢f India
further continuance of the Chairman’s
term overlroking the _inspecti;-n rep:rt
and serious charges against the Chairm:n
framed by Income Tax Department in
coanection with fictiti us deposits held »
by the Vijaya Bank amounting to nearly
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[Shri K. Lakkappa]

Rs. 3:0 crores? Hew csn the Govan-
ment appreve of the R.B.I. recc mmrerde-
ticns for ocntinuence ¢ f the:Ch: ismen’s
term when they kncw fully that the Ins-
pection Report and the Ince me-tix De-
partment cases sgeinst tke Chiiymrin 3¢
ofasericus nature warrantirg Crheiym:n’s
discontinusrce? The hen. Fircrce Mi-
nister had said the cther diy thrt thete
were all of technical nature. Ncw I
would like to refer to Income-tex Act
of 1961.

Under Sec. 131 of the Inccome-tax
Act 1961, the Income-tax Officer sum-
moned the Accused No. 1 Bankto prcduce
fixed deposit registers ¢nd interest pry-
ment receipts in respect of the said 17
depositers who had fixed depe sit gcec unt
in various branches cf the accused No. 1
Bank. A number of persons have been
involved and the cases in acccrdance
with the Income-tax Rules and also
Criminal Prccedure Ccde have been
pending against them. Hcw can ycu
come to the conclusicn that these are all
of technical nature? The Dy ment ycu
sey that these are of techniczl nature,
the whele country will be swindled
by banks in which so many pecple have
deposited their herd-cirned merey. If
your attitude is like this, scft-red:ling
thisissue cf atrecities end squercerirg of
public meney, cther banks will  start
dcing the same. Then all scrts of fixirg
norms, rules and regulaticns will mecn
nothing. Banksand financial institutic ns
sheuld reflect the aspiratic ns « f the pec ple
of the country. Banks shculd h:ve the
clear confidence ¢f the ccuntiy. Bipks
should alse ¢ me to the help ¢t the pocr,
Tod:y huge amounts of ma ney are beirg
given by loans and advances t¢ be <quan-
dered and the whole thing  hes been
swindled. The rule is that 2ficr Re. €c
crores there should be natic naiisition, 1
do not knew whether ycu believe in the
philcsophy of naticnalisatin. I thculd
like to kncw whether recently the Retesve
Bank has sent a circular nciwe te the
ministry that he had bypassed the ¢ ndi-
tic ns laid down. Sixteen < fhcer+ h:d
been uncerem¢ pic usly remavec. There
is a conditic n. It shcula be seferred 10
an independent budy. Acticn sheuld
be taken. He has bypassed certain
c nditicns leid down, Recently, two
weeks back the Reserve Bairk «f India
again gave a ncte. What acticn hes the
finance ministry taken? 'Wil) yc u kirndly
pre duce the first repc rt, the sece r.c repcrt
and sll the relevant rect 1ds perteinirg to
the enquiry and place them < n the Table,
One man was killed, twe men were killed.
Ycu enquire.  Millions < f pec ple will be
killed when public mcney is squirndered.

JULY 28, 1977

(HAH DIS) 304

For nothing you appoint a oc mmissicn cof
enquiry and give jobs to retired judges.
Will you kindly have a highlevel judicial
enquiry against those activities. Will
ycu prove that you are nct hand in gk ve
with that or that you are nct minimitirg
the importance of the subject? Will
you deal with the matter and set right
the things that have gone wrong in the
institution and save the depcsitcrs in the
interest of the naticn and in the interest
of the finances of the pecple of this ccuntry.

MR. CHAIRMAN : Shri Unnikrish-
nan. Onlya question.

SHRI VAYALAR RAVI : We wanted
a discussicn; ne-diy-yet-ritred I ticn
is there but there is no time. 21 members
gave notice.

SHRI K. P. UNNIKRISHNAN : I
shall follew the o nventic n in this Hc use,
Tshall say scmethirg tyw:ycfenintre-
ducticn. Itisaveryimpcrtintittvesrd
Mr. Lakkappa has ccveied meit f the
grcund. It has been expcied befoye in
this House alse, by the eCmirittigtive
acticns taken by the Finance Minitty
under varic us Acts, for vicleticrt o Low,
not excludirg the Inccme-tzx Act. :1d
varicus cther Acts. In particulay ke
chairman has been cantyil g ¢n c1'mir: }
and malefide acticns pertéinit g o ke
menzgement of Vijiy: Birk., I:m nct
concerned with the past vay muedh as
with the present, particularly the rodc of
the finance minitiy ard the Retave
Bank and alsc unfc rtunetely the Firirce
Minister. While 1eplyirg « the Stindd
Questicn Nc. 191 ¢f Mr. Veyalir Revi
on 24th June, 1977 and when I pinpc inted
him he said that be hid btaar given ox-
tensic n very recently curirg 1tk govar-
ment’s pericd but it Wit ret i un
by g verrment, a yeir’s €xur:iicr  wis
given by the Reterve Berk. He tiied
te s {t pedal the irfue. Thiv iv ke
gravemin cf the chergethet 1 wirt
to meke. There wes a  Rcrave
Berk of India  inspecticn  1cpoat
under secticn 36 of the Benking 1cguliticn
Act(f1949. The whole gcverrmart, the
previcus g verrmen. alu, (1G the prctent
Janat: g« verrment, whet heve 1Ly ben
dcirg ? Whet is the Finerce Miricuy
deing, Wee is brevghi te the nuticc o the
Mini:uy ? The Firince Mirtiia bica
teleph nic o nvertaiier wil e Keave
Bank Ge verncr.  Ccvle he dery thic thet
he hadnct talked tc the Reteive Birk
G vern¢ ren thid point 7 These wes e telex
mess:ge fre m the Chiet Officer «f the
DBOD, Reserve Benk Bemb:iy tc the
Chsirman ¢f Vijsy: Berk: It said,,
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“you will be given extension provided
you satisfy these c~nditions.” That
8 dated 25-5-77. Two months have
passed. A m-nth has passed sinoce
the questicn came up here. Wculd the
TFinance Minister teil the House whether
he has guaranteed the interests cf depr ci-
tors and the public atlarge by not insisting
on the implementation of these ¢« nditic ns?
Has it been implemented to this day?
‘Was it implemented after the telex mess-
age was sent? What were his depart-
‘ments and the Reserve Bank d-ing?
Wh is hiding what? I want to know,
after that telex message and after the
repeated reminders, who has fcrced the
Finance Minister’s hands to keep silent ?
After this was raised in this Hcuse cn
24th June, did he take action? Has it
‘been imnlemented? Has acticn been
taken against a criminal against whem
charges are pending in income-tax cases
and enforcement cases? His passpert
wis withdrawn, but I do not know how
he grtit back. Perhaps Dr. Subra-
maniam Swamy might be able to tell us.
We are n ot here t) shield any one, whether
it iS Sanjay Gandhi or any Gandhi on
this side or that ;id:. Wnoever is guilty,
‘he must be brought to brek. Itheught
that was your principle. If that is So,
why did he remain silent? What ic the
Finance Ministry deing? What is the
Reserve Barkdoing ? | wanta categorical

answer, There was' a letter cn the
questinn of the Chairman’s extensicn
sent from the Finance Ministry (Banking
Dezpartment) to the Reserve Bank.
What is the Reserve Bank’s reply? The
Minister was a distinguished civilian and
he knows that under secti~n 10(AAA) of
the Banking Regulatinns Act, 1949, you
cin rem e any Chairman of any bank.
Through the Banking Regulations Act,
as amended, this Parliament has given
encugh piwers to the Reserve Bank and
to the Finance Ministry. He cannot
run away Saying, “The Reserve Bank
hasd neit. Id: notknow any thing,”
Thnat is what he tried tn szy on 24th
June. I want a categ rical answer to
my qucsticn as to whether he was con-
sulted and if so, what did he tell the
Rzserve Bank Governor? What does
he propose to do? 15 it true that these
conditi' ns have not been implemented
to thisday ?

SHRI KONDAJI BASAPPA (Davan-
gere) :  This bank was started in 1931.
In 1962, when the present incumbent
gk over a3 Chiirman, there were
hardly 21 branches with 176 emplcyees
and with a deposit of Rs. 1-81 crores.
After he took over, in the course of seven
Years, the number of branches multiplied
to 114, thl? 1160 employees and with
fixed deposits of over Rs. 18 crcres.
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L+ter, when he was app rinted permanent
executive head and permanent Chairman,
it multiplied to 446 branches with 7500
employees and with a deposit of Rs, 221
crores. Under his dynamic functicning
and guidance, the bank has grcwn frem
practically ncthing intc such a big bank.
Tt is well-known threughcut the country
and outside alsc. It has alsc get an inter-
national division for dealing with effairs
of foreign exchange. They have
also  established a training collcge.
All these developments bhave
been made by this bank. Itiscnecfthe
best banks. Therefcre, I feel thet its
functioning is all right.

MR. CHAIRMAN : Now Mr. Badri
Narayan. Only 1 or 2 minutes please.

SHRI A.R. BADRI NARAYAN
(Shim-ga) : Mr. Chairman, Sir, I em
aware of the functicning <f this bark,
because I happen to come frem a district
adjacent to the place from where this
bank was started. It has been doing
excellently well. It was started frim
scratch; and acc ~rding to the reply given
by the hon. Finance Minister, govern-
ment are not aware of any case of ccrrup-
tion, excepting an income-tax case. We
do not kn-w the details of the inc« me-tax
case. It is a matter for the Ccurt to
find out whether cffences have been ¢ -
mitted, or not. Itis a matter for exa-
minaticn. Regarding the ccmplaint ¢f
the 16 officials, the Finance Minister has
been pleased to say that an outsider accept-
table to the Reserve Bank has beenappcin-
ted. I think we have to wait for
the results of the enquiry prc pesed to be
¢ nducted. Mr. Lakkappa has said so
many things and made grave charges, and
they have been corrcberated by Mr.
Unnikrishnan,

SHRI K. LAKKAPPA : The dccu-
m:ntsare there. (Interruptions)

SHRI A.R.BADR! NARAYAN: If
the facts are as ctated by Mr, Lakkappa
and Mr. Unnikrishnan, itis a matter for
detailed enquiry. But no allegations
should be made, that cannot be substan-
tiated.

I belong to an adjacent district. I
know how this bank started frcm scratch.
Having known the working of the bank,
I would say that we should not go merely
by such serious allegaticns made sgainit
it. (Interruptions) Letthe Finance Minjs-
ter enquire into them.

MR. CHAIRMAN : You should put
only a specific question. You are not
doing it.
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SHRI A. R. BADRI NARAYAN : In
view of the grave allegaticns mede by
Mr. Lakkappa and Mr. Unnikrishnan, will
the hon. Finance Minister be pleased to
have the matter enqQuired into in detail ?
If the Chairman of the bank could be
observed on enquiry; he should havea
chance. If he is found guilty dire acticn
may be taken.

i8 hrs,

SHRI A. K. KOTRASHETTI
(Bzlgaum) : This discussion is regarding
the funds of the Vijaya Bank There
was an article in the Blizz on the 28th
May 1977, making several allegations
against the Vijaya Bank and its Chair-
man. In reply to that, on the 11th
June, 1977, the Chairman of the Bank
gave a rejoinder, and that led to specific

uestions here about those serious

legations.

PROF. P. G. MAVALANKAR
(Gandhi Nagar) : Sir, on a point of
order. I thought in a Half-an-Hour
Discussion the member who is raising
it will make a short speech and the
other members who have given
notice willask briefand pointed questions
s> that the Minister will have adequate
time to reply within that half an hour.
Now -you have stated that the House
will adjourn at 5§ minutes past 6. Then,
where is the time for the Minister to
answer ? So, the whole purpose is
defeated. Therefore, please give a
ruling that the time is extended so
that the Minister can give an adequate

reply.

MR. CHAIRMAN : I have followed
the point raised by Prof. Mavalankar.
If the House agrees, the time can be
extended till the reply of the Minister
is over. J would request the Member
to put the question,

SHRI A. K. KOTRASHETTI :
Both on the 24th June 1977 and today
cartain allegations were made against
the Bank and its Chairman. I want
to know from the Finance Minister
whether the allegations made in this
House today and on the 24th June
have been covered by the Inspection
Report of the Reserve Bank, whether
the Inspection Report is accessible
to outsiders, if not how it has been
leaked out and whether any action
will be taken against those who have
leaked it out.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRIH:M.PATEL) : Mr. Chairman,
ir, the statements that have been made
gg Shri Lakkappa and subsequently

expanded by Shri Unnikrishnan contgin
a number of sweeping charges against
the Chairman of the Vijaya Bank. Shri
Unnikrishnan has gone further to say
that I myself personally has somehow
tried to shield him. Let me, first
of all, assure this House that I have
not any interest in shielding anybody.
That is the first point I want to make.

Secondly, I think the misunder-
standing has arisen because of my remark
when I answered the question in the
House that the offence was of a technical
nature. I would like to remind the
hon. Member in what context I had
used the word ‘‘technical.” The
questioner had said that he was involved:
in a heinous crime. I pointed out
that these offences related to cases.
against him in respect of failure to
declare interest exceeding Rs. 400 in
regard to various accounts. This is
undoubtedly a matter which every bank
issupposed toreportin regard to anybody
who has a deposit account.

SHRI K. P. UNNIKRISHNAN :
These were fictitious deposits and
interest was paid on them.

SHRI H. M. PATEL : The hon.
Member has far more information than
I have. The Chairman of a Bank does
not look to this crediting and sending
intimation from branch offices. These
were all, if you remember, from branch
offices. I would say nothing more
than that.

SHRI K. P. UNNIKRISHNAN :
Will you give me one second?

SOME HON. MEMBERS : No,
no.

MR. CHAIRMAN : Please sit down.

SHRI K. P. UNNIKRISHNAN :
He is misleading the House.

MR. CHAIRMAN : I will not allow.
Order, order.

SHRI K. P. UNNIKRISHNAN :
He cannot mislead the House,

MR. CHAIRMAN : Nothing will go
on record...Since the hon. Minister
has yielded, will you kindly be brief?

SHRI K. P. UNNIKRISHNAN :
When I said he has shielded, I did
not mcan that he was colluding.

He just now said that the Chairman
may not know some of these things.
That is precisely what ‘he said. In
C.C 1334 of 1977 in the Court of the
Chief Judicial Magistrate of Mangalore,.
the plaint filed by his department says &
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'““These omissions on the part of

Accused Nos, 4 and § were also

made under the instructions and
idance of Accused No. 2 (the
hairman).”

That is the crux of the problem. Fictitious
deposits were collected. Interest was
not paid by the Branch Managers in
the branches. But interest was paid
directly by the Chairman from the central
office. That is the point.

SHRI H. M. PATEL : I was con-
cerned at that time only with what
I said in the reply that these were the
charges. I had not seen thic complaint
to which you are referring.

SHRT SHYAMNANDAN MISHRA
(Begusarai) : You must be fully posted
with the facts, Otherwise, you are
keeping us in the dark. Indeed, if
the Minister does not have full facts
and comes before the House, we are
kept in the dark.

SHRI H. M. PATEL : There was no
question of my not having to be prepared
for this. I do not accept that I was not
prepared. I was fully prepared.

SHRI SHYAMNANDAN MISHRA:
Here is an evidence which was quoted.

SHRI H. M. PATEL : Will you please
look up the question ? What was the ques-
tion to which I was giving reply ? If you
see those questions you will find that this
is the complete answer. Andthat is why,
I used the expression ‘technical’

Mr. Lakkappa referred to the fact that
there are foreign accounts. Thereis nothing
at all to show or prove that these foreign
accounts exist. Whatever may be the
source of information of Mr. Lakkappa,
let him hand over the papers to me. I will
certainly inquire into it. The whole
question proceeded from a report
which was published in the Blitz.
You may have other source of information.
(Interruptions) I want to know which the
facts are. He referred to the inspection
report. The inspection report did not
say....

SHRI SHYAMNANDAN MISHRA:
It says that he is an unfit person. (Inter-
ruptions)

SHRI H. M. PATEL : Inspection
report does not make any such statement.
Inspection report is not intended to make
such a statement,

SHRI SHYAMNANDAN MISHRA:
Why ?

¢ SHRI H. M. PATEL : Of course, not.

SHRI K. P. UNNIKRISHNAN :
Recommendatory notes accompanying
inspection notes. It is an appendage and
part of the main report.

SHRI H. M. PATEL : So, it is a
different matter. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
Place all the papers that were submitted
by the Inspector. (Interruptions).

SHRI H. M. PATEL : Mr, Chairman,
theydonot let me answer in my own way.
I have said in the beginning that I have
no intention to keep back the facts. But I
must also be accurate. If they choose not
to be accurate, you would also say that
I must accept the position. (Interruptions).

MR. CHAIRMAN : Please let me
reply.

SHRI H.M.PATEL: I am cxglgining
and I am clarifying my own position as
to in what circumstances, in what context,
I said that it looked to me that those
offences’ were technical. (Interruptions)
The various points that have been made,
the various information which I now
possess, regarding the Vijaya Bank, does
convince me and does satisfy me that it
is necessary to go into all the facts relating
tothe Vijaya Bank. Thisis what 1 propose-
to do. I will be glad if you let me have any
special information that you may have in
your passession.

18°16 hrs.
MESSAGE FROM RAJYA SABHA

4
SECRETARY : Sir, I have to report
the following message received from
the Secretary-General of Rajya Sabha :

‘In accordance with the provisions
of sub-rule (6) of Rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the Finance
(No. 2) Bill, 1977, which was passed
by the Lok Sabha at its sitting held
on the 18th July, 1977, and trans-
mitted to the Rajya Sabha for its
recommendations on the 19th July,
1977, and to state that the Rajva
Sabha at its sitting held on the 28th
July, 1977, recommended that the
following amendments be made in the:
said Bill :—

Clause 3
1. That at page 5, clausc 3 be omitted
Clause 13

2. That at pages 10-II,clause 13 be
emitted.



